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sioner's Report
discussion on the D.A. Commission's
report. We should have at least two
hours for this next week.

Mr. Speaker: He can write to me,
If he wants, we can stop the Budget
and take that up (Interrupiions).

Shrl 8. M. Banerjee: We are pre-
pared to sit on Saturdays.

Mr. Speaker: I am not prepared.

Sfhri Bheo Narain (Basti)
powint of order,

On a

If any member absents himsel! from
the House when the Minister of Par-
hamentary Affairs  announces  the
business for the next week, he should
not unnecessary raise that point later

Mr. Speaker: He is right.

St QWo Txo YW &7 ZH A
Faqw @8 ¥ e X 7oz S g
£ 37 & g am, Afer oy
szfor igr IF0 & ST S W
9 &H ¥ &7 graw w ¥ fa=mr
wifid 5 3 A am W § S
g3\

Mr. Speaker: That is what he smd:

Shri Nath Pai (Rajapur)* You put
me a query which indicated that vou
were n sympathy with my demind
You asked me whether I would lLke
to have a discussion before Govern-
ment takes a decision or follcwing
the decision, and | dig suggest to you
that the discussion ghould precede, so
that the Finance Minister may have
the benefit of the views of this House.
I do not know why a discussion 1s
bewng avoided. Mr, Morar)i Desai
says that he is not afraid of any
discussion, Let us have a free discus-
sion on thig very vital subject.

The Deputy Prime Minister and
Minister of Flmance (Shri Morarii
Deaal): There 13 mo question of my
being afraid of any discussion. The
only difficuity iy that the discussion

D.G. (Min. of
Commerce)

can take place—I have no objection to
it—but I would not be able to say
anything until the Government takes
a decision. I can go on hearing but
I would not be able to intervene.

Shri 8. M, Joshl (Poona): That is
all night.

8808

Mr. Speaker: The point is that they
want to put forward their views, s0
that when the Government takes a
decision, their views can also be taken
into account

Shri Morarfi Desai: Why should I
have any objection? They are utilining
therr own ume from the pudget I
have no objection,

12.35 hrs.
DEMANDS FOR GRANTS—contd

MINISTRY OF COMMERCE—cOntd

Mr. Speaker: Now let us proceed
with the further discussion on the
Demands for Grants under the control
of the Ministry of Commerce. Two
hours are there The Minister will
begin at about 2.30 or 2.35 and flmash
by 3.30 when we can take up the
Private Members’' business,

Shri P. K. Deo (Kalahandi): When
are the Demands for Grants relating
to the Home Ministry coming up?

Mr. Speaker: Today 15 Friday, and
we are having non-official  business
also So, they may not come up today.

st wwe are @ (Freet A7)
were Agey, ¥ wrr & oF Hw F¥a

¥ wrden w0 g s ey e

ey whwd g fufrere e

¥ grdy 7T wr feest ¥ dgw AW

#or wmer gur § WY 100 wrEd

areft | ...

Mr. Speaker: I know that. Today,
we have sct up a bad precedent. Hon.
Members have started talking abown

things without notice and they are
again going back to the old methods



D.G.

off T W N . wEAT W,
W wrer At e @foredt wwd
et ..

Mr. Speaker: The hon. Member
gave a calling-attention-notice, He
had also sent me a chit after coming
to the House, 1 yequested him to table
a short notice question. If everybody
beging hke this and starts speaking on
any subject he likes, then where will
it lead us?

Wt dar W q@n o we Aifew
v At fefaees smew .
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Mr, Speaker: I am not prepared to
discuss with the hon. Member now.
It 13 a wrong procedure.

off WaT AT AT W "REy,
&g aga v fava B, . .

Shri Hema Burua (Moangaldal). Smee
you do not hae any authority in re-
gard to short notie questiomns, it s
better not to a:a the Members to sub-
mit short notice Quesiions but instead
you should ask them to table calhng-
attention-notices.

Mz, Speaker: Instead of a calling-
attention potice, the hon. Mimster
may accept a short notice question

Shri Kanwar Lal Gupta: That is
within his discretionn.  You cannot
force hun to atcept it nor can the
Members force him to accept it.

Shrimatl Tarkeshwari Sinha (Barh):
You must intervena a little bit in this
matter becauze nvariably we find
that short motice questiong are rejec-
ted and we do not find any other
avenue open g us. So, some more i1n-
tervention by you iy required in this
matter because short notice gquestious
are invaruably rejected.

Mr, Speakor: We are not discussing
that subject now The subject before
us 13 not how to coerce Munisters to
accepy shurt notice questions. We
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shail discuss that subjsct some othet
day. Just now, the subject bafore the
House js the Demands for Grants re-
lating the Commerce Mindistry,

Now, Shri N. K. Somani.

oft whre ww T - e wEET,
fewra 77 § e g W @ Afer
wId 2 @ TH W W AR AR A,
T wg 2 & s wr? Dfew wdvas Go,
wiE Ffew 1 warx faferes aga W
wxa, wfeT g F1E TEw O Ty,
wm e A & e fiEsaar aw
AT |
Shri N. K. Somani
Seruors are getting chance,
also must have a chance.

st Q8o Qo W (q1) . wewwm
sgrea, wi fafrees wg Aifew v
1 qfie WY o7 &, N WOw w™-
grwr Fifewr % fAr oY d@T
wrfegr
Mr. Speaker: How can we discuss
it today?

ot que Two W X qar
TR FTFA STAAH § I
wAgE v w1 Afor fear @ o
AT WIS T 1 OAfAE §T T §(¥ A
2 ¥ g T € wWqT
Mr, Bpetaker: We shall discusg it
in the Rules Committee. This is not
the forum for it.

ot oo Qwe WWR : ww W
I feeem w7, I a1 Arw §, wfew
fafrer =Y wid Aifer W H
qafirz w1 & frdr vy o1 AwR & 0
Mr. Speaker: After all, I cannot
force the hon. Minister, We shall
discuss it 1 the rules Comumitjes. The
hon. Member can discuss it in the
rules Commities and ses whather

be can tighisn the sules ar Yo some-
thing else.

(Nagpur):
junlors
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Now, Shri N. K. Somani.

*IMN-I.IM My, Speaker,

Shry Nath Pai (Rajapur): On this,
may I maks one submisasion?. .-

Mr, Speaker: Yes, Shri Nath Pa.
What does he want to say?

Shri N, K. Bomani: Am ] to speak
or ia Shr1 Nath Pai to speak?

Shri Nath Pai: Of course, the Chair
had called me.

Shri Chintamani Panigrahl {Bhu-
baneswar) [ had also tabled a cal-
hng-attention-notice, but 1 have not
been allowed to rawse it. ..

An hon. Member: What is happen-
g w the Haouse, Sic?

Mr, Speaker: I do not myself know
what 1g happening.

Shri Nath Pai: You will know 1t if
you look at us.

When you rephed to Shn 5. M.
Joshy you said that this matier could
be discussed 1n the Ruales Commuttee,
But I would submut that thigs matter
does not come within the purview of
the Ruleg Committee, because it is
absolutely covered by the rules as
they stand and we do not have to
amend the rules, either with respect
%o calling-attention-noticeg or  with
respect to short notice questions.

The matter raised by us related to
an affair 1n the Poona corporation. We
had raised it earlier and the CBI was
seized of it.. We have not been gllow-
vd to raise it here now. Where is the
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lutely within youyr giscretion and you
have to intervene,

Shri Kanwar Lal Gupla: We seck
your protection )n this matter.

Mr. Speaker: All right. But this is
not the way to rase it.

oY wwe wiw g c E A
Y, WY ZH MKW HL )

Mr. Speaker: This 15 not the way
to raise these thungs. This s the mis-
take that we are cOmmitting. If
every day thug 15 going to happen and
any Member can get up and raise
any matter, I do not know where 1t
will lead us

Shri Nath Psi: In the Poona cor-
poration default s not taking  place
every day

Mr, Speaker: If hon. Members
begmin like this, then they are going
back to the same methods:

namely that anybody can get up and
start speaking on any subject, and no
agenda will then bé necessary, no
rules will be necessary or no lules
need be followed, gnd thersby we
shall be gowng back to confusion. If
people who do not know the rules do
it I could understand, but when seruor
Members do it, 1 do not know what
to do.

rs
Now, Shni N. K. Soman, may hbegin
his speech.

Shrl N, K, Somgsni: Mr. Speaker,
cssentially to my 7und, this Minis-
try 1= assigned two functions. One =
that of professionsl marketing and-
the ether is that s certain number of
industries has been assigned to jt—
1 do not know why.

As far s its marketing functions
are concerned, I would like to review-
}ntheli‘htvfdohlmwm
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[Shry N. K. Somani)

corporations, the STC and MMTC. 1
would hke 1o know whether they have
assessed for the next ten years the
demand Jforecast by various industrics
and consumers ipn India, both in re-
spect of the supplies that would be
available and the quantum of these
commodities that would be requred
in the country. This, I thunk, 15 an
essenlial feature of any marketing
operation. Has the Minustry paid any
attention to it?

12.42 hrs

IMr DepuTY-SPEAKER m the Chair]

Tne STC and MMTC import essent-
1a] raw materials annd goods like fer-
tilis2rs, newsprint, sulphur, copper
and several other things on a mono-
poly basis From reports we have
obtained the profits made by STC m
ihe matter of its operation 15 on an
average 39 per cent of the capital
employed.

Nuw I fail to understand, since most
of the goods which are handled
by the STC and MMTC are essen-
tial goods what 1c the justification
for this high profit being made by
STC Is there any corporation in the
world, of this exient and scope of
actuvity indulging on a monopoly basis
in import of items of industrial raw
matenals lhike fertilisers, newspnnt,
drugs, pharmaceuticals and several
things, things of daily common peces-
si*y in India, which ig reaping g proit
of 39 per cent returmn on capital emp-
loved? If anybody in the private
sector were indulging in this fashion
or were allowed to do so, I think this
House would be shouting against it.
Therefore, 1 would like to ask why
we are doing it in the case of STC.

The second essential aspect of mar-
keting, I hope the Commerce Minister
knows, is the development of stable
and long-term cordial relationship
with suppliers all over the world, both
in the free world as well g8 in the
communist world Indeed the episode
concerning sulphur supplies has been
repeated on the floor of the House
more than once, and I do not want to
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Bo into the intricacies of this. The
reputation of STC, I am sorry to say,
15 s0 bad in America and Mexico that
the world'y Jeading suppliers are not
even prepared to talk turkey, to talk
terms, with STC. The Ministry of
Commerce 18 the machinery we have
for the developmeni of cordial and
stable businesshke relationship with
leading suppliers of these things.

1 also understand that copper was
imported by MMTC before devalua-
tion at pre-devaluation prices and now
the unsold stocks are being thrust
upon unwilling consumers in industry
at post-devaluation prices informa-
tion about which I have been seeking
from the Commerce Ministry for the
past few weeks but which has not been
forthcoming. I would like an answer
to thus question, and I hope the Com-
merce Minster does better than his
colleague, the Defence Minister,
m vouchsafing to the House cor-
rect and complete information in re-
gard to the trade 1n these commodities
imported by STC and MMTC I would
ltke the House to be given a complete
Iist of such commodities which were
ymported before devaluation and which
are currently on sale on a sole mono-
poly basis in this country at post-
devaluation prices. Why is this being
done?

I have already dealt with the matter
of market trends and market demand
forcast Now on the guestion of im-
port ent'tlement, there are sp many
fluctuat,ons 1n the nternational market
that I do not think a yearly or two-
vearly policy of entitlaments
would cither be adequate or up-to-
date. Fluctuations, for instance, in
the matter of prices of mercury, cop-
per. fertiliser etc. are such thst our
mport policy concerning these com-
modities will have to vary from time
to time. The export incentives al-
lowed to the textile, the juts, tes
and coffe jndustries and other indus-
tries that fall within his purview will
have to be such that our

sectors should be able to export in
the world market in competition with
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others. There ia sbsolutely no rele-
van~~ for a policy which is given m
ihe first week of Apri] to continde for
12 monthy irrespective of what is hap-
pening. I do not know what com-
mercial intelligence we obtain because
this is a matter where wq will have lo
be fed on a day-to-day basis. Thig is
& matter where we will have to fed
properly and therefore we will have
to develop our channels and our com-
mercial intelligence on a very scien-
tific and rational basis to be able to
step up our exports which unfortuna-
tely have been failing in ‘the last few
monthe,

Comung to the industrial sector I
should say that the textjle industry
has been the biggest victim of the
policies of the Government of India
over the past few years Eighty per
cent of the textile costs on an average
are due to labour charges and cotton
charges. Labour is a matter over
which the Government of India has
=ome control ;n the matter of cost of
hving and adminustration of its poli-
cies It has been mentioned several
tumes that the wages of the textile
workers should be relaied to the
mational average and wages earned by
all the other workers in India and
they  should be related to
productivity. 1 do not know what
is the basis of treatment of all
the textile mills in India at par.
Some of them are export-oriented and
therefore should be given a red-carpet
treatment. Some of them are margi-
nal umits ang they should be given
the best and timely help Others gre
such units. whether they are in the
poivate sector or taken over by the
proposed sick corporation. should be
scrapped and the sooner it is  done
the better. I also understand that the
rotton maports are to be done by the
STC on a monopoly basis. This is a
grave development to which the hon.
Minister himse)f must apply his mind
sincerely and objectively. Cotton im-
pory is a highiy technical subject.
The requirements of cotton vary not
only in terms of staple in length and
quality but in several other mspects.
1070 (AD 188

ASADHA 0, 1880 (SAKA) (Min. of Commerce) 9816

STC would not be able to do thix job,
even if it has a morOpoly, Asking it
to do this job entirely will not he in
the interest of the textily industry,

I am concluding, Sir. The entire
operalions in the rupee phtyment ares
€ither 1n 1mports or exports have bees
causing a great deal of anuety to this
country. ‘There have ‘been allegationa
that whatever exports we make to
these countries find their way to other
European markets and these countries
have been making fat profits at the
expense of our foreigp exchange earn-
ing capabilittes ] have also heard
that we recetve such junks as imports
from these East European countries
that the equupment is lying in the
factory yards or in STC warehouses,
A parliamentary committee should go
into the entire aspect of the extent
and scope of the operations in these
countries to determine whether it is
1o our coutry's benefit,

My last point is about tea. Our tea
exports are going down and a country
like Ceylon wi*h imagination and de-
termination heas beaten us, We should
definitely take g lesson from this One
of the reasons why our tea exports
have been falling 13 that we do not
have adequate markt'ling facilities in
England and we are too much at the
mercy of the British interests, pro-
bably, monopolists whg import tea
from our country in bulk and make
their blending operations in Londoa
and sell them throughout the UK. and
othey European markets under their
own brand name at fat profits. The
Government with the assistance of the
Tea Board should take a lesson from
the Ceylon Govermment and take
tumely action so that we could have
our independent marketing agencies
as far as tea 15 concerned,

ot wo Wte ¥y (fear) : IR
wgew, gt agt fegre ¥ v Reafls
wft avcwaw §, Wit ww 9K 9T
S wite wifedt o ferfe %, R
wr fredr felf wgey & oot & Fare e,
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ﬂm ll‘l’f‘ﬂ'm Aulm.mu._lt be noted

Yz qficar fagre ot § 39 F ot 9z §i ramw;::e?:ﬂo?wweeq::lhw. It

¢ 9w A0 gz ¥ 3vd S e Tl 13 estimateg that over 20 lakh

fre sx s dwrr et firo 3 e Mmaunds of raw jute is still lying

W AW W faw a@ o gE SR
s ad e qe oy vy § ) ooy
§q Q% JETAT WY TAT ORT T § o
& WE X %} fegaw FramgT ¥ FWIYE
o Horay av vy § ) faw w@ o wgw
Fd § fs 9z A =0 § o I
e O N qorwa & N gz
“wrfres’” freaar @, 3w ¥ wrd-we
® g # &y wre gz ¥ R Afer
¥z Frew  qatfeqee A e & @
s g 1 gamaga Efe
TR AT YT F URA § WR gT W I
s ¢ v wramEn I T
® wIx A w%r feqr war § g wfed
Qi i gaa g R fr gz
WNew awe afgen mfeen frof
L Rl ol O
Wix 3w deifaums §1 g wsifer
wig gl g EWm T ¥
I X1 qriFE ¥ TP i o TR
faar w1 @ ww w1 & e & AvAd TwAw
iz §

*The members of the Executive
Commuttee of Bihar Jute Growers'
ang Traders’ Association gt &
meeting on 9h April, 1967, held
at Gulcbbagh expressed great
concern over Government's Tiberal
permission to the jute mills for
import of raw jute from Thailand
which has very badly affected the
economy of the cultivators. Mem-
bers cited that nearly 4-5 years
back Assam bottom raw jute was
sold at Rs. 4-5 per maund higher
than the junglee bottom jute of
Biher but since two years due
to heavy imports of raw jute from
Thaland by the muills, the Bihar
Junglee Jute is being sold at Rs.
16 per maund lewer than the

in stock with the marchants and
cultivators in Bihar today. Due
to the lack of purchasers the
price of junglee raw jute has
gone down to Rs. 20 to Rs. 25
per maund affecting the culti-
vators very seriously. It iz sur-
prising that while enough raw
jute is svailable :n the country.
the millwalles are 1mporting
Thailang jute and are intended to
consume the forcign jute only to
compel the cultrvatorg and traders
to bring the prices of Bihar raw
jute even lesser The Union Gov-
ernment is odding fuel to the fire
by granting the mills a subsidy of
Rs 9 per maund approximately
on the imported raw jute.”

™ ¥ Tew owy @ fe g owen WY
™ awg wr grea § ) wror oy fager
¥ ffe sy § ax ot st
¥ Arw ¥ X e w7y T4 feqy wrar
¥ wfs oy a w5 § W rawp
¥ wCES wow wgrEr W wrer oft &
oY I ¥ qg Ay dfer s W
Aot qrzETAM AXAE

qw sl ever : a7 Yo B
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¥ grar § e wOx 37 fafegw
R W W YRR W A
gt a@ e e &
U CF A 20 AT AT JE AX Q@
b, xw wdfiar F e R AET | v
¥ gzl T oqE e o
frwenr § 39 WY W T -

“The price of raw jute has also
r.sen 1n Caleutta during the past
week The increase in the price of
jute goods has been the most in-
fluencing factor. The former
system of &8 mull buying on the
basis of quotag 1sued by the Jute
Commissioner has been suspend
.d.H

qg T |/ [ T 7 gl A
gfadr :

*“The Mills have also been asked
not to buy raw jute as a group.”

o oy A fe N o qoRw
g Wt 3@ ¥ ww qv feew wromar
gwd g - s o gk g, whe-
2@ w1 dur surer 7 frdr 1 wefed 1
@ w7 T iy w1 3 O faw v
o wTee § 39 T ¥ ¢ arfe v wr
W X A X | g faqr amar ¢ fe
Tg WY §z 9 § | wifex = gar W
E7y R afer w7 & et R}
MATWIRS aw & 38 W
T AT o fwd A ¥ § o wni
¥ o 3@ N WTw s@
E oo ¥ prag A AF @ g
i Yferwr wamen §, W et T
ot gl i o ) e
¥ 3 ¥ wy foer e & i v ¥ e
wemk it g g ?

The initial ecxpenditure of
foreign exchange on imported jute
was more than justified because

jute doubled itself in value when
exported as juty manufactures”,
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T WIT YT Y ange F vy v R
T 3w # deg Taw § o A W
Nyt &g f @
wrdr grft | Afier gw ¥ whede B
w frer ? wfieded WY 20 o 28
Ty faemT oF W A

R oy v g g § e o
T ofen ¥ o wr W @ T R )
&t wr Aot o ¥ E AW § ) ww T
WT 2T TaTEr Y vy & Ay Ay gz v
sAffem TR I g
W W Y farw W FT A €
UTHwE AN 50 %o AW @ AT @
& | I T WA 80 AT 90 AT 96 To
% 99 T § AT &Y 2 To U ¥ &
211 % feRmmarsfar i i@y
wH A & | WY T W anw aea § e
wwIgyth v
oW 9F ¥ gl ag  ew-afefvgd
it g Y ) gEd aTEIT R O
Jar i @ 1 wg W & Jar whR & 0
firer arey gt wiivg v Y WY
w&d & WK a7 Ay dn ¥ Yfeaw efe
Y s v § 1 g qg W v & fe o
walrer 1 fewre § 30 W g A 5
N ffrw ST 10 T wp €
fir gt arw dar A 1 & qow
feMdmmiame o
v b e

Juie mulls are finding diffieulty
1n ob‘aining finance even for day-
to-day working.

woreTed, ¥-2-2 afen ¥ fad Ko
uz firew  eferes s § fe ool
T T da ol § R T §
§ fo ga = dww foltw ¥ @, woft ga
W ofeem ¥ wfisd wor §

qEfalw w1 wgar § fs dwa ¥
Fevrwr W fimr ot ot o Ty
New s Rrad 1wy W
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[t we e ]

Wt e o & fie 3z g g wfig,
wofirdt oz Qe wifly | g g
e § fis mefiiz & wefior ofte ssfifen
# prreniie & fag 99 wrar far
whegrmrg:

“We h na ve
ﬂsmgﬁ&vemdtow:t
up our fibre conversion and pro-
duct development project which
will give us 8.4 million.”

T whfer s@ ¥ gt ae W
T Aoy, A wer g s f e
sy Wi famr g i e A W
o a¢ qre forar wmar & ot 9w W
T o Reepr T o & 1 wW 3w
# g dnferr & fr ooy oo ot @
fe gl Mz ¥l b o o
T w7 e frar &y

Mr. Deputy-Speaker: The hon
Member may cunuinue g speech
after lunch.

13 hm

The Lok Sabha then adjoutned for
Lunch tall Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at su:x minutes past Fours
teen of the Clock

[Mr. DxpuTY-SPEAKEZR in the Chair)

EC TR
¥ wmwr T frae § e v
i

oY wo WMo @ : Y AV & diw
firrz & e §

Fqream aew . W, == faaz
QW s fere e v &fog

Wt we e ¥w : ot Fqrew WK,
ag wrivy 9z f FTF art # gyl

JUNE 30, 1967

(Min. of Commaerce) 8822

wetfer & 1« mwbiie dfwdwr §—
dww  wfe

arnsfenT i gu d e

“The need for ensuring a fair
price g Jute cultivalors angd a fair
deal to the jute trade has been
urged by the Jute Balers' Aasso-
ciation, According to a spokesman
of the Aswsociation, the Government
of India has permitted the jute
industry to import raw jute at
a time when the fibre 18 available
in plenty in the country.”

wx g, ag wr Td E ww S
¥ fe ga MY o e w1 ot
I ¥ W1 AT § 4 20 wrw IS K
AT E Y ¥ -

“For this, 3 good deal of the
country’s precious foreign X~
change has been spared by the
Government,

It 15 stated that the authorities
have flxed margins on purchases
of raw jute by jute mills at prices
much below the then ruling prices,
making the market conditions
favourable to jute mills"

I qT i oy wfag

“The raw juie culuvators have
thus been denied the benefity of
world prices of jute goods

The trading capacity of juta
balers is also reported to be suffer-
ing due to delay in the payment
ol sellers’ value bills for raw jule
against the terms of the contract.”

v 7% Wy gt & fs gt e
st A § 1 328 gwddeTh gt
Ty At i § st Ayt oty fa
w1 §94T § wg ITSAW WERT, a1 o
g Ewm &
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‘Jure Mot TO INVEST IN STRE
MaNvFACTURING

In view of the diversified acti-
vities of the company and the

pany proposes to invest Rs. 30
llkhl in equity shares of Bihar
Alloy Steels, 8 new gompany mn-
corporated 1n 1965, it is veported.
The shareholders of the Birla
Jute Manufacturing Company
have recently approved of the pro-
posed investment, jt ig  learnt.
The company has been granted an
mndustrial licence for manufacture
of alloy steels including ball bear-
ing steels, alloy too] steels and
speed steels.”

oY ag Wiy 3wy fe cw qE A T
afr g R g avs e faw oW
o wqaT § Ay A ATE 9T W)
twhdfra M ar s TAQ
g fe aarer  weiwe &, gar} o e
avirwgr &, v wAw A fwar § 0
wd o ix.

“The West Bengal Assembly
passed the Bengal (Sales Tax)
and Raw Jute Taxation (Amend-
ment) Bill, 1867 on 30th March,
1887

While moving the Bill, Mr
Jyoti Basu, State Finance Mainister
told that the Government was
thinking adopting measures to
protect jute growerg from the
clutches of the nuddlemen in the
jute trade The Minister said that
jute grown in West Bengal had a
good demand but the cultivators
were exploited due to their pover-
ty.

Mr. Basu also assured the House
that problems arising out of force
import of Thailand jute would
receive necessary comsideration of
the Government. "

] i raitr @ N ¥
serer ot o § oy fer @N-ga

crop of white jute from your
lying paddy land.
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sarar ar vgr § ) @U W w7z et
qzar AfY §, , wor oz oy 8, dfww
TR A IR v H e
fw afgxr qear  §fwy, afgar qzar
T ¢ o g fay wtaw i i,
v qfgar  Afod, wror sz €
fomat e &, difen &1 & aw ot o
oo g 8

TN fagry ® ww wwr & [
W T X ¥ Y gemw @
AR R ot B ERTE R
afwr whEzT wY v o o &,
WIANT A T v 70§ @
2w wfgar gz ¥ fod v &, wg
dar T @war &, Afew SEw fed
ymy &t Afay

“You can get at least § maunds
uf jute per bigha if you (1) Apply
muriate of potash and superphos-
phate to the soil as you prepare
the land; (1) Use improveq seeds;
(ni) Sow jute in lmnes; and (iv)
Top-dress the crop with ammoni-
um sulphate or spray the )ute
leaveg with “yrea solution, four to
five weeks after sowing.

For a better income, tike an early
low-

Leaf fall from jute plants will work

as fertiliser and boost the yleld of
your subsequent paddy “crop.”

IEET AT w9 AT . aoma § «g
Thy frarr wwt ¥ W, Wy &

Tfemr w1
ot fex wroaw (aeft) @ e
¥ =

frwe fodn: syt Hwg U
£ oy i grww § g fon-fea vwae
oot d ot fow o wmw v
W@ E N o faer o W WA
i §, vy Sl 4
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wy TR ¥ gwa v 2wy
% aTs gz efrere }, gud aow
¥ g W §, wrod qre W Al
afr §, wweEw wfgd, srEom
¥4 Jo% § YT s At gF awm
) Eehmia sy e —

“Mills have alsd been asKéd not
to buy raw jute as m group”

Wz sfamTegd § s uq faeew & 7
i), ot wid, Afer X ow
fogr i@ ¢, w0z A% @, Wi
#F w1 oF arg a0d i T
w rar §, W vl @

“They are, nevertheless, buying
only bare requirements.”

A ¥ v W9EY ara @
AITH FHITE g7 §, T WG AT A
g

29 7% dua & % gt wEey
1 gAWT 91T @AT R | T AW T AL
oy gafaams o W g faq &
@ wIw g IW S gwfas
@ ¢, ufeq 7w w001 F IAY F
AT AHY AT @ | WIHIT Tl TR §
fw gfam we @ s @ @ g,
ZAT BIGAT T 17 T[T T @
afew gw 2w wr 37 1 Frea sRAd T
Y Ay grar §, a7 Hraww ¥ A wr
faomr 31

Tl fagre mddz ¥ v G
uﬁmﬁﬁ.ﬂwﬂﬂiw’rﬁ-
wadfwgrar fo @ wgar w1 gw
Tetw Eww Favar ot | gu & feare wred
o ind 1 A ¥ foiamr g
g FeT w1 gwr Al W e
qvmar woy Wt 3wt 9T ¥ q¥
wT et 9T qar 1wy oy
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fevmsoco 2 A ¥
Y Ay W wgX X e gu AT 38 Vo
¥ &t wife o w9ar 3w W Svw AT
¢ 1 womrT T Im § s dvw ooRae
I of ¥fwewr qrere F @y e §
T 9T )

¥ ag wgT wga § fe v O
yzT At §, warw §, &Y< g TEH
wra frey o @ §, wERzIFI IR W
o o ot § @} W I W
gy wfad | w9 fawr #7  w@
¥ forlr g X @ &, Y Oifordy, Afew
gATT qzar Wt oxaaYe fadr, I
oraid & & fa emedre fifad
WY 3% fal amy 71§55 W, WG
ag  ard, dfew g gew arge
arr wfgd |

WX SAAy AN @ 9T W &
i 37 & qr@ w1 A @, I WY
AT AE ZF § THGER O AT IAwT
ot w1 faSTT oW Wg a@ W AT
THe o Hle «1 WMTHA Frfwg Hfex
IH ¥ AT TR W4 qg PeeINH
®1 199, Y AFTEY myeqr Y
'!'l'fzil‘l

Mr. Deputy-Speaker: Mr, Sequeiru.
He will take only ten munutes.

Shri Sequeira (Goa, Daman and
Diu) Not fifteen minutes?

Mr. Deputy-Speaker: No, no. He
may please try to finish in twn
minutes,

Shri Soqueira: Some days ago I
remember reading in the papers that
the hon. Minister for Comumerce was
congidering a compulsory export
scheme I would like to suggest to
him a nicer way of increasing exports.
Whatever exports are made today,
the incentives that are available are
In the form of import entitiements
or cash and these import entitiements



for uninteresting
the personal angle, as

incentive to the eyporters; it may be
small one, but still it should
inéentive, I submit
13 done, the exporier
will discover that he would
Like to have a car, perhaps a gun, or
his wife mught want 3 gown or his

the ladies in thic country also to be
roped into the export drive, I gybmut
to him that he will find it to be the
most effective and the nicest compul-
sory export scheme that he can devise.

On exports from Goa, we will pro-
duce this year 71/2 nullon tonnes of
iron ore and every tonne of this will
be exported. We are in free competi-
tion with the world and as the hon.
Minister knows. as far as the purcha-
sing countries are concerned, they arc
only interested wn the ci.f price and
that 15 dependent on the freighi.
Freight again ;s dependent on the
siz¢ of the ships and the loading rate
While the world js loading big ships
at a very fast rate per hour, we n
Goa are loading small ships at a very
small rate per day. On commercial
considerations, there gshould have been
4 fast ore loading facility at Marma-
goa already nearing completion, But
in fact, the project report for this faci-
lity 1« siill lying in the desk of he
Government, [ would like to draw
the attention of the hon, Minister to
this, and to warn him that unless we
arg: able to commence, and combiete,
this facility soon, we TuUn the rusk of
losing almost the complete export of
71/2 million tonnes, and the valuable
foreign exchange that comes from it

Then, on the question of export
duties on iron cre, following devalua-
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tion these duties were introduced and
they were introduced at a fiat rate
per tonne. The result js that on the
lower grades of or, which have the
same cost and Are more difficult to
sell, the gxporters are gt a disadvan-
tage, and n regard to higher grade,
they somelimes make an excessive
profit Incidentally, jt is the STC
that exports this higher grade and
not puvate exporters. Several re-
presentations have been made by the
exporters from Goa. I have no parti-
cular brief for these gentlemen; in
fact, they all opposed me during my

export duty related to the price. This
demand is a reasonable one and I
would request the hon, Minister to
please look into 1t and make an early
decision because if hag been pending
for over nine months, Government
feel that there are sxcessive profita in
the import trade, and I submat to you
that Government themselves have
proved this 1n the STC. According to
the last report published, the STC has

capital employed.
been made on exports, I would have
hag no quarrel with it. However, I
notice that almost 80 per cent of the
business of the STC 15 in imports, and
that alse 1n commodities and materials
which they monopolise. I request
the hon. Minister to pleage look into
this and examine on which of the im-
port items he could cut down the price
and still make a reasonsble profit

r
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the patient. The cotton trade i* not
a straight buying trade, there is a lot
of gkil] involved. I do not believe
that the skill is available with Govern-
ment. I do not believe that they are
likely to get it ;n a hurry. May 1
suggest to them that they should leave
the cotton trade alone and keep their
hands off cotton imports?

Op the question of tee, we were the
exporterg 1n the world at one
time In 1957, we had 45 per cent of
total share of export and this has now
cume dOWn to 348 per cent, Ceylon
which bhad 30.2 per cent in 1957 has
increased 1t to 39.2 per cent, Various
reasons are atiributed to this One
of them, according to the Tea Board
itself 15 that our exports have been
affecled by increasing ouying by those
countries that have rupee payment
agreements with us [ wish to ask the
hon. Minister, why, when we are able
to sc!l tea for free forcign exchange,
wrth which we can buy the best
equipment and the best material from
wherever we can get it and at the best
prices available to us, we should
divert these commodities to g rupee
payment country, when as a result of
that we have to take whatever they
can give us, ond at whatever prices
they quote

DG.

Another guestion on tea 1% that w¢
appesy to be still tied to the British
monopoly on tea, while our little
neighbour Ceylon 1s teaching us #
very nice lesson by reducing 1its de-
pendence on Britain. and going  out
and developing direct contacts to sell
ig tea As an example. our sales to
the USA have decreased whereas
those of Ceylon have increased 1
suggest to the hon. Minuster that we
should learn from Ceylon and we
should get out of British hands on tea
exports, We should give preference
ta exports to free foreign exchange
areas, and we should examine the pos-
':3“’ of seling packaged tea from
Indis.

1 have fust seen the leaflet which
8hri Joytirmoy Basu has brought out

JUNE 30, 1987

(Min of Commerce) 8830

in which he hag given prices and other
information, which shows that the
major portion of the profit available
on tea exported by us j; Foing intd>
foreign hands. May I now quote from
the section on Tea Promotion in the
Tea Board's report? The report says:

“The Tea Board is engaged in
the uni-national promotion to
project the image of Indlan tes "

The report also says that:

‘1; s slsp engaged i1n the gene-
ric promotion of tea wherever
possible in combination with
other producing countries and
local lea trade. "

I would hke to recommend to the
Minister let the Tea Board discard
these high-sounding phrases; let them
develop direct sales contacts not for
the State Trading Corporation but for
the cnterprising private citizens of
thic country Let them heilp to sell
not only the image but also the subs-
tance, that we call tea.

Shry R. K Amin (Dhandhuka)' I
thank you very much for the oppor-
tunity given to me to make two ob-
servations op the Munistry of Com-
mercc They emanate fiom the fact
that there are two pre-requisites for
the Ministry of Commerce, especiaily
for one who heads the Ministry. They
are, one, he should have business
acumen and two, he should noy act
like Hamlet without the Prince of
Denmark: he should play Hamlet with
also the Prince of Denmark. I #ind
the lack of these two pre-requisnites In
the Ministery of Commerce.

Sometime ago, whea 1 asked a ques-
tion aboul the way they put &
or control over forward trading aad
speculstion, the Minister himsel was
o e cetimste speciiate.
legitimate ang
Probebly he may not also underetand
what speculation is.
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Similarly sometime ago when we
met him jn connection with the cot-
ton control ang requisition scheme in
Gujarat which had adversely affected
the State, the grgument wag ‘simply
because there is a law. we gre imple-
menting it'; although tit law may not
work in a right way, although it
may not be in the interest of the cul-
tivator, as well ag the industry, yet
we aré 1mplementing the law. The
man with business acumen will not
do ;t. He certainly will not operate
1t to ity leiter {o the detriment of all
concerned, although the spirit of the
law must be observed. These conm-
derations are lacking In the Commerce
Minustry and that is why probably we
are not following the right type of
policy.

The experience of the last 15 years
has clearly demonstrated thay a new
type of approach i¢ necessary tc all
our commercial problems, Take, for
instance, our foreign trade We have
the expenience of STC. Nationalisatlon
will not do because the State does not
know how to manage import and ex-
port. We also tried to put physical
control via quotas and other things
and we have seen the results: the
qoutas are being sold at 3 premium.
The advantage is never to the con-
sumers, The patiern of growth that
we are having in the country is quite
lopsided . Industries which we do not
require grow and develop in our
country, e.g. air-condilioning. vefri-
gerators and things like that. Under
the import substitution scheme, they
all develop in our country, while in-
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they require it. The third step before
You now i the removal of controf on

dustry, Soon this lesson has to be
lzarnt Do not be in the state of to
be or not to be; act with courage. Be-
cause two things have already comn-
vinCed you that that js the right
course to adopt

I do not bother about whether
export has fallen down in figures or
not because our statistics are not the
corréct ones. Our export is not the
total value recorded in our satistics.
There 1s over-invoicing of mports
and under-invoicing of exports. There-
fore, you do not get the correct statis-
tics. So a fall in exports or rise in
exports for a particular year will not
five you the correct figures,

Ask yourselveg the question: Have
we been able no manage with the
STC® Have we been able to make it
with physical controls? The answer is
no. Then the only alternative that
remains with you is the market
mechanism. That market mechanism
15 having no contro] whatsoever and
1s allowing the rupee to float. De-
mand and supply will automatically
decide which things should be import-
ed 3nd which, exported. But imme-
distely 1f you plunge into that, pro-
bably vou will have to face daufficuities
from the people as well as from out-

moving sp many export duties and
mport duties, one by one and that
of removing the STC and get it rid
of the forelgn export trade und the
foreign import trade. Because, today
vou import so many commodities only
because they come into your country
cheaply and you have the inducement
to use even though they are not re-
quired. If there is price discpline
over it, probadly you will impart those
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paitern, it will do you good. My own
advice is: Be a Ham'et and take

courage and whatever your fAfteen
years of experience had convinced
you, do it; you go forward and I am
sure succesg awallg you.

Mr. Deputy-Speaker: 1 thought
your academic discourse will continue
a little longer, The hon. Minister

The Minister of Commerce (Shri
Dinesh Singh): Mr. Deputy-Speaker
1 am most grateful to the hon Mem-
bers for the advice and criticism they
have offered 1n connection with the
Minstry over which 1 have the hon-
our to preside. The amount of tume
that you allotted for this Ministry this
year is 1n jtself an indication of the
growing importance of this minstry
and the recogmtion of this Ministry as
one of the major Ministries of the
Government. In fiscal terms it is al-
ways easy 10 measure thus Mimstry.
The total foreign business sometime
after Independence was of the order
of 1,816 million US dollars In 1957-
58, when thus Mimstry was separated
from the larger Minstry of Commerce
and Industry it hag gone WP
to 3,353 mullion dollars and now this
year the foreign trade will be of the
order of 4249 mulhion dollars This
shows the growing business that 18
bemng handled by t-us Meustry The
report that we have submatted this
year gives the funciions of the Minis-
try and the orgamsational set-up. 1
need not go into it just now. In
keeping with the growwng importance
of thus Ministry we have endeavoured
to make certain structural changes
which we hope will lead tp greater
efficlency in the functionng of the
Mimstry. The tasks on which the
Ministry is engaged are complex and
varied covenng a variety of economic
activity at home and promotional
actwity abroad. To deal with this
task efficiently, the work in the Min-
istry has been reorganised. Commo-
dity officers and territorial officer®
constitute the focal point of this re-
organiastion. While the former are
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responsible for taking feasible steps
to secure increased exporty of the
products ip their charge, the respon-
sibility for surveying the Drospects,
fostering contacts and removing ad-
muustrative difficultes rests on the
territorial officers. Both these officers
are served by service directors. These
directors try to take care of the
quality control, transport facilities,
publicity, exhibitions, financial assis-
tance and with securing reduction in
import duties and non-tariff barriers.
Under the system of performance
budgeting which has beep adopted
recently, specific task and work tar-
gets are assigned to different sections
in the Ministry and to other organs
through which the Ministry functions.
This method of work gives both a
sense of direction and also provides

us g yardstick with reference to
which achievements could be mea-
sured.

Now, we have 1n this Mimstry a
number of public sector corporations.
1 know my friends on the extreme
Ieft of thic House 8are extremely
allergic to the public sector, Mv hon.
friend sitting thcre just now pro-
pounded a most astounding theory
and I was amazed to hear it. He
sajd do away with controle, 1 under-
stand that that 1s his policy. Then he
says., do away with all ;mport and
export duties How are we going to
run this Government in this country,
8.

An Hon. Member: Free trade.

Shri Dinesy Singh: Free trads, but
where are we going to lead the free
trade—no restriction, no control! Do

gherao? (Interruption) He wants us
1o sit here and only provide him with
leas protection in a gherao and leave
him free to do what he likes!

An Hom Mewmber: Looting.

Shri Dimesh singh: Looting &l
as my honm. friend says. This is not



that they talk about, maybe they
would not have been in this difficulty
today. We have been hearing for the
last two days difficulties after diuffi-
culties. I know Mr, Pilop Mody 1is
feeling very disturbed, but we have
been hearing difficulties after diffi-
culties, about mill, closing, mills
about to close, cotton textiles, the
oldest industry 1n this country and
employing a large unmber of people
which, having lived in complete free-
dom for a long time, has become sick,
and it has become sick because they
have moved with the times! As long
as there was a foreign government to
protect their interests, so long they
went along. But all that has changed
now. We afe hwving m an entirely
new worlg in this country and ground
ut, and we have got to keep in tune
with that

Taking about the public sector that
we have to deal Wwith under
this Ministry, there are six of them—
the State Trading Corporation, the
Minerals and Metals Trading Corpo-
ration, the Export Credit and Guar-
antee Corporation, Ltd. the Handi-
craft and Handloom Export Corpo-
ration Ltd,, the Indian Motion Pictures
Corporation, Litd, and the Metal Scrap
Trading Corporation, Ltd All these
corporations save the dus] purpose of
promoting overseas sales as well as
giving g new direction o 1t, by deve-
loping new itemg and  diversifying
the existing pattern of trade, Had the
private industry by ttself gone into
this diversification, maybe we would
have suffered less losses in these
public sector corporations. The hon.
Members have taken keen interest in
the working of these corporations and
have made some very useful sugges-
tions which we shall certainly bear
in mind. But, as I pointed out, there
are certain fundamental differences;
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they do not’ like the public sector
corporations; they are ailergic to
public sector corporations. We are
rather fond of them, and we want to
encourage them so that they would
&row more and more to give more

direct benefit to the people in this
country.

Shri Piloo Mody (Godhra): May I
make & correction? We are not against
public sector enterprises. We are
agunst public sector enterprises when
they make losses and cost the country
a lot of money. There is no allergy
on our side. 1 think the allergy is
on the other gide. (Interruption)

Dr. Ranen Ben (Barasat) If the
Swatantra party wants the public
sector, it meansg that it wants the
public sector to serve the private
sector.

Mr. Deputy-8peaker: May 1 tell the
hon. Members that if they want some
clarification on certain points, tmme
permitting, certainly I would allow
them. But now, at Jeast do not dis-
turb him. Let him continue

Shrl Dinesh Singh: I am grateful
to the hon member for the clarifi-
cation he has sought to offer. With
his cooperation, I hope we shall pe
able to develop even more the pudlic
sector industries and public sector
corporations .

8hri Piloo Mody: Proiitably
18 the man thing.

Shri Dinesh Singh: Yes, very profit-
ably I look forward to his coopera-
tion. Even profit wag being objected
to by some hon member from his
side; he sald it should not make a
profit,

Sir. let ue take the State Trading
Corporation, about which there has
been 30 much talk in this House. It
started. 11 years ago. In the
1956-57, the trede was to the tune of
Rs. 919 million, yielding » gross in-

That
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mullion, In these 11 years, the total
trade of the STC has been of the order
of Rs. 10079 3 milhon adding to the
public exchequer in the form of taxa-
tion alone R. 1881 million, yelding a
total profit of Rs, 145°3 million. If
we take the percentage of gruss pro-
fits to direct trade for 11 years that
the STC has been in existence, it has
varied from 38 to 104 per cent,
giving an average of 6'6 per cent.
This, my hon, friend will appreciate,
15 not exorbitant The House will
appreciate that thig 15 not a mean re-
turn. At the same time, the STC has
not been indulging in anything which
may be called profiteering. 1 do not
know what 15 the cxpenence gf gome
hon members opposite, who have
some experience of this trade. I think
the profit performance of STC would
compnare favourably with any of the
import-export houses they may be
running. This 1s the performance of
one of the public sector corporations
under us, which hax rome 1n for quite
a lot of sgion in this House So I
thought 1 should gwwe some details
about it

One of the most :mportant more
responsibilities of this yunsiry, about
which I am sure the House is deeply
concerned, 1s the promotwon of ev-
port= Unfortunately. from the very
beginning, our balance of trade has
been in a very favoursble positlon.
We have at different periods of tme
made many efforts :» make adjust-
ments and tried to Etndge this
gap. That has not hwen possible
1 would sav once ogan wathout
meaning any disrespect or hurling
any charges, let us look at this
foreign trade. What does it mean?
It means that we need for our use, for
our industrial development and
economic growth, a lot of things which
we do not manufacture hert;‘ Sct.e::
import them. But how are they
paid for? People should not forget that
all those imports, for which Govern-
ment may have temporarily got some *
credit from foreign countries, have
g0t to be pald for by the goods which
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industries in this country will manu-
facture. Unless realizse this
serious obligation on them to manufac-
ture and sell abroad at least upto the
rrquirements of their imports, it will
always lead t0 an imbalance in our
economy and will eventually drive us
down to a position where either we
have to stop imports because we can-
not get further facilities or we become
constantly under the economic domi-
nation of one countsy or a group of
countries. The choice is for hon
membersg to see,

Ag 1 saud. I have not made it &
secret to accept that devaluation has,
especially in 1ts early days, affected
our exports I have given fijgures n
this House to show that we have
sffered a shortfal] in the export trade
to the tune of Rs. 134.6 million dol-
lars, when we compare the export
figures of 19685-668 with those of 1988-67
1 would not say all this shortfall has
resulted directly from the change in
the par value of the rupee There
have been even more fundamental
factore at work. Two successive
droughts reduced our  agricultural
production and seriosly affected our
trade based on ggricultural commodi-
ties It also fosters to import larger
amounts of raw materials required
for our own industries. Rise in prices
of essential commodities of mass con-
sumption also helped to put up our
cost of production and made our goods
more expensive and less compoetitive
in world market, The benefit from the
tmport entitlement in many cases was
more than the benefit of devaluation.
This fact contributed to restricting
cxports further ‘The in
export in the first quarter following
de-valuation was of the order of 17
per cent. The following quarter im-
proveg export trade and the
was reduced to 8.8 per cent. The fol-
improved the trade

was e
The next

ducing ths
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cent. With the prospect of better
monsoon this year and  resultant
yleld of agricultural produce we are
hoping that the line of export trade
would be considersbly improved this
year. The latest figures I have for the
months of April and May this year
are encouraging, Export sales have
been higher than the figures of the
corresponding months of April and
May 1965 by 12.5 million dollars.

Shri Dinkar Desai (Kanara), Sir,
is it proper for the Minuster to give
the figures in dolars and not 1n
TUpees*

Shri Dinesh Singh: I would have
been very glad to give the values in
rupees but because of the change in
the par vialue of the rupee I would
have been constantly asked whether
they are pre-devaluation or post-
devaluation values. I am giving the
figures in dollars only as a matier of
facility and the hon. Member need not
have any worry on thus account,

1 am glad 1o inform the House that
we have endeavoured to simplify
export procedures We seek to reduce
administrative intervention and judg-
ment ty the barest minimum compati-
bl with effecuve promotion We
also veek to focus attention on  effi-
ciency 1n production, i farm and
factory efficiency. in markeung and
efficiency 1n gervice which this Minis-
try provides for those who are engaged
in export production and export sales
One of the basic factors inmibiting our
export trade as also affecting internal
prices is the poor yield of our cash
crop. For example, we are the world’s
fourth largest producers of cotton.
The total acreage under cotton cropin
this country 18 more than that of any
other country in the world. Yet our
vield of per acre 13 mbout the lowest.
Similarly, our yield of raw Jute is
much less than even that of Pakistan.
We have sought the co-operation of
State Governments ensuring that the
producers of each crops are encouraged
and assisted to reap a bigger and bet-
ter harvest With the help being given
to provide the neessary inputs I think
it will be possible for our farmers to
do better this year,
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One of the mogt important items
to which the House has attached great
importance is the diversification of our
exports and moving from our tradi-
tional items of export into new items—
industrial exports for instance. In
the fleld of industry we are engaged
in impressing upon the industrial en-
trepreneurs the absolute necessity in
their own interest of adapting indus-
trial products to the requirements of
foreign buyers to reducing cost, of
improving quality and of taking de-
termined steps to seek and serve
foreign markets. Ong of the main
difficulties we have encountered in
this connection is the risein internal
market, the consumpiron potential of
our people. It 1s a very good thing.
Therefore, there is ot enough, should
I say, realisation on the part of our
industrialists to export to survive.
They have not yet fully appreciated
th it if they do not export, at least ex-
port enough to cover their imports—
1 am not talking of Limited com-
modity-wise but the industry ag &
whole—unless we bridge this gab,
this economic prosperity, this econo-
mic opportunity, this Liberalised im-
port system that we have today cannot
be sustained

Now, some of my friends referred
1o the question of diversification of our
trade. 1 should like to inform them
that there is undoubtedly a more even
distribution vf gur exporty geographi-
cally now than ;n the past, A reduc-
tion of the excessive dependance on
our exports to the British market is
reflected in a fall in the United
Kingdom's share of our total exports
from an average of 27.1 per cent over
the Furst Plan period to 20 per cenmt
in 1964-65. Some hon. Member said
that at least 21 years after indepen-
dence we should have acquired
maturity to diversify our trade. I
should say that perhaps he has not
seen the figures. We Lave d.wmiﬁud
o - ited Kingﬁm ﬁ
trade with the Un
becn reduced. Of colirse, we have bad
very old trade contacts with the
United Kimdam and we ire continu-
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ing to trade with them, and I do not
see any objection in trading with them
provided we get the facilities of a
good market tp trade in the United
Kingdom.

Though there has been an unfor-
tunate stagnation jn our exports to
the European Economic Community,
which we arec making every effort to
break, our exports to USSR, Japan,
USA and UAR have increased signi-
ficantly. Between the First Plan
period and 1964-85 the share of USSR
in our exports increascd from 4 -per
cent to 10.1 per cent, that of Japan
incr~ased from 4 per cent tg 76 per
cent, and that of USA from 169 per
cent to 185 per cent in terms of per-
centage It would be Inieresting to
note that our trade with the Soviet
Union i1n the year 1961-62 was of the
order of Rs 3221 crores In the year
1965-86 it went up to Rs. 92.87 crores,
refistering a rise of 185 per cent.
Simularly, the trade w:th ‘he United
States ;n the <ame period went up by
28 per cent. while the trade with the
Uniteg Kingdom fell by 8} per cent,

D.G.

Shri Vasudevan Nair (Peermade):
Are you satisfied wuh tw diversifi-
cation ?

Bhri Dinesh Singh: It 15 very difli-
cult to say at what pont one should
be satisfled. To my way of thinking
satisfaction leads to stagnation and it
15 only one’s desire to do betler than
in the present thay leads to progress.
I hope my hon. friend will pardon me
if T say that I am not satisfled, with-
out reflecting in any way on the work-
ing of the Minstry.

We have recently announced a new
import policy. The accent of this
policy 15 on production, og optimum
util:eation of  installed capacity.
Greater production means more em-
ployment, more competition and,
therefore, more reasonable pricegy and
also an expanding surplus for exports.
During the Preceding licenring period
after devaluation the import of maw
materials, components and spares for
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the use 1p production units had been
liberalised 59 industries, accounting
for nearly 75 per cent of our industrial
production, have beep placed on prio-
rity list. The producing units In
this category are being enabled to
meet to the full extent imports needed
by them for maxinusing their produc-
tion, Special atteation has been paid
io the peeds and requirements of
small-scale units engaged m priority
production.

May I say once again that while we
are making every effort to hberalise
imports to provide foreign exchange
input to the industry that this can at
best be only a temporary measure un-
less 1t 1s maiched by an increase in
exports® [ am repcaling it again he-
cause I would like to have full sup-
port and co-opceration of the mem-
bers of this House in impressing upon
them, our friends and our countrymen
at large, that our country has to look
abroad, it must hav, ap export orien-
tation; 1t cannot exist otherwise and
that no effort should be spared to
make our products more salcable
abroad, to try to balance and not
halance only but to “ave a surplus in
our favour

Shri Ranga (Shrikakulam): This
function should be given to them-
selves, the Government, the exporter
are conscious of it.

Shri Dinesh Singh: I they were
vonscious, as the Prolezsor says, we
would not be in this jam today...
(interruption) It is because of their
consciousness—he 1s completely ig-
ignorant of il—that we are in this
dificulty. Here are the figurey which,
I hope, Professor Ranga would appre-
ciate. Today the trade balance is of
the order of Rs. 8,497 million agalnst
us,

Having tslked of the internal market
and export, may I just once again say,
at the pain of repetition, that 1 have
already indicated to the ind and
trade in thig country that we
meet jn grouping convenlent 1o the®
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either commodity-wise or in other con-
venfent groupings, to ind out what
best we can g0 to promote exporis.
I have glready had an opporiunity of
meeting some of them; otherg will
be coming to Delhi and we hope that
this will be a useful dialogue based
on the realities of the situation and
not on simple desires and fantasies
which have led to all the confusion
up tll now largely on the part of
parties to which some hon. Members
opposite belong. .

Shri Sheo Narain: Arc you going
to export all these Bhy;m Clubwallahs
also?

Shri Dinesh Singh: Lkverything s
for export

With your permussion, 5u, 1 would
like to say ¢ tew words on the cur-
rent world cconomic trends, Almost
seven years a0 when tne worid com-
mumity took a pledge to adoupi policies
and piugiammes for ensuri.g that the
economic p1osperity snouig uot remain
the privilege of a handful of countries
and designated the pres.ent' decade as
the Development Decade, high ex-
pectations were aroused i the hearls
of nulliong of impoverisheg humanty
who have been seckung thc right to
lead a better existence., Unfortunately,
the golemn pledges E\ven and the
pious intentions expressed al that time
and gince then, on which my hon.
friends opposite place great weliance,
have not been matched with corres-
ponding action with the resuit that the
economucally less privileged countries
of the world have seen their hopes
and expectations slipping away and
what was supposed to be a decade of
development has become for them a
decade of disilusionment, The terms
of trade of the developing countries
have been constantly deierorating
because of g combination on the one
hand of a decreasing share u the ex-
panding world trade and, on the other,
of the deepening gap between their
impory reuirements and export earn-
ings. The development decade which
aimed at a modest target of ap annual
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increase of 5 per cent in the national
income of the developing countrieg has,
to our disappointment, setn a declin-
ing trend 1n the rate of jocrease in
the nationa] incomeg of these countries.
All this has meant a gevere setback
to the plans of development of the de-
veloping countries. Our own pro-
arammeg to provide to our people the
munimunr basic necessiics of life and
to seek a rapid :mprovement in their
living and working conditions has im-
posed upon ug certayn oblhigations in
framing our economic po.icies Unfor-
tunately, the standards of hving n
our country arC s0 low as to make
savings synonymous with sacrifices for
the large section of people. In this
venture we are conscious of the ggsist-
ance received from our friendly coun-
trieg and more privileged partners but
1 am constrained to remark that the
flow of long-term capital to the deve-
long countries has been continually
dechining It 1s a matter of considera-
ble disappointment to us that despite
the recommendation of the First UN
Conference on Trade and Develop-
ment to the developed countries to
transfer a minimum of 1 per cent of
their national income for the develop-
ment of the developing countries has
not only remained a dead letter but
that the ratio of resource; transferred
to the developing countries to the
grosg output in the capital exporting
countries has declineg from the figure
of 84 per cent in 1861 to about .85 per
cent in 1985. Our attention hag been
repeatedly drawn to the very

rise in the outstanding exierna) debt
of the developing countries,

Probably, my friends are feeling 2
little uncomfortable on this subject.
But these are the realitics which have
been very clearly appreciated.

15 hre.
Shri Piloo Mody: No, no.

Shri Dinesh Singh: The receiving
countries dy not get ful]l benefit of the
money borroweg by them and, more
often than not, they have ta pay prioes-
much higher than the prevailing

-]
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the international market, Jt js the
free trade. On the other hand, no
such thing is available ;o the matter
of repayment. While they jmsist that
we buy hi.emhm ut:; ::'nor countries at
Pprices w. which may be
higher than world prices, tie d.ev:lop-
ing countries are not allowed to re-

" turn in the goody and the commodit-
iea of their own country—free trade
comey in—and they have to pay back
in foreign exchange. This is the extent
of free trade that operates about which
Prof. Ranga said 30 mucn_ L do not
want to go into all the details of it
They are well known ang these are
discussed again and again.

The Kennedy Round o! Negotiations
Is expected to yield some helpful re-
sults, 1 shall have an occusion to
make a fuller gtatement on thig sub-
Jject on a later date. Bul the House
will be intereated 10 know that almost
at this hour our representative will
be Initiating the final Act jn Geneva,
in UNCTAD and 1n GATT, and we are
pleading for a generalised system of
preferences to be accorded py a fluent
economies for ;mporis ‘rcm ibe deve-
loping countries,

The Second Uniteg Nations Confer-
ence on Trade and Development is
scheduled to take place in New Delhi
between February 1 ind March 5,
IDE8, This will be an event of special
significance not  merely because
India will be providing host
facilities for the biggest jnternational
conference to be held outside the
United Nations Headuarterg but also
because we expect that thus Confer-
ence will lead to concrete results for
the promotion of international coope-
ration in the struggle agalnst under-
developed countries Tg tijg end, pre-
parations both on the organisational
and substantive sides are going at full
speed.

A number of questions were raised
about commodities in which we are
desling in export trade Tea was men-
tioned as one of the Important com-,
modities in which we are deeply in-

terested The figures have been
in thig rgard. We have d!mervﬂ:

D.G.
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on many occasions as to why our ex-
porig 1n tea are falling.

Shri §. K, Tapuriah {Pali): Why?

Shri Dinesh Simgh: It 15 an interest-
ing question. It is because we are re-
lated largely for our expurty through
the United Kingdom marke' whare
we are no longer getting a ressonable
return for our tea, What is happening
15 this, T think my hon. friend, Shri
Jyotirmoy Basu had po.nted out and
published & document which givey the
Price of import of tea 1n various coun-
tries A glance at it w.ll already pive
the hon Memberg an answer and they
would not have to ask why. Neverthe-
less, what is more interesting is that
the bulk of our tea indusity is under
what oné may call <!e'l ng capital
In 1963, the total capital nvested was
Rs, 140 eroreg put of which the ster-
ling capita] was Rs 95 crores and
Indian capital was Rs. 45 crores

Shri Vasudevan Nair: Why not take
over?

Shri Dinesh Singh: An interesting
thought

While it 15 said that this tea indus-
try 15 in a bad shape, and it is 1n &
bad shape, and the exports are going
down and everything else, surprising-
ly, the profits sent out of ,hig country
each year have not been going down.
In 1961, 1t wag Rs 640 crores; 1in 1961,
1t was Rs 5.30 crores; in 1962, it was
Rs 5.80 crores; in 1983, it wa< Rs. 6.80
crores In 1964-83, it ig [is. 6 crores.
In these five years, ;t is Rs 30 10 crores
on profits alone; 1 am not talking of
the oapital that hag ben taken out;
that 1s a separate issue, I am talking
of profits glone. Interestingly, the
capital has been reduced If you
at these profits, you will appreciate
that the capital inves‘ment hag been
declining, but the profity have remain-
ed fairly constant. It 3 a reflection...

Shri 5. K, Tapuriah: What propo-
gals would he suggest to increase the
exports?

Shei Dinest Singh: The proposals
that | may have to suggest may be $00



gy DG.

drastic for my hon, friends 1o appre-
cinte. . {(Interruption) and, therefore, 1
regcve them for some other oveasion.
1 would say here that at thir rtage we
ar# anxiéus to encourage foreign in-
yostment in thig country and that they
snould recelve a reasonable return

* Therefore, what we would like to tell
them js that they ghould utilise this
opportunity not to dramm away these
investmenty in these tea plantations,
but to plough back some profits to im-
prove the quality of wa arg alsp its
produce

Onc other factor which, 1 think, is
o! great 1mportance in tes j< that to-
aay the bulk of our expurts of tea 1=
ir bulk, 1n big chesty as such, This is
aseq for hlending abroad The Darjee-
ling tea which we produce ig one of
the finest qualities of tea in the world
.nd is u-ed for blending in other
counines  Our medjum ang coarse
goalities of tea are fating more com-
pelition than the very good quality of
tea with the result that our exports
\» these are falling What I would hke
to see very much iz some enterpris-
g, young, free trader--perhaps to be
«lected by my hon friend, Mr
Acnarya, if 1 may address him.—who
woulg go 1nto packaging of tea, sell
blended tea from here, not in bulk but
n blends. which will sel) Indian tea,
which will popularies Indian tea and
vihuch will get for us g more reason-
zble return on our oxports. Iy Mr.
Acharya fails, I will have to think
of other drastic remedies

ghri M., Amersey (Bunaskantha):
But the next day you will nationalise
A (Interruptwoms).

Shwi Dinesh Singh: 1 am not saying
unything 1 am waiting for my hon.
f 1end to take the initiative I have not
<aid anything. We have certain obli-
gations jn this country which will have
ta be fulfilled, Ir nobody comer for-
ward, we will have to fulfi] them...
( Interruptions).
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setting up a corporation in the publie
sector for exporting package tes.

Shri Dinesh Singh: Now I ghould
hke to go on to the textile aspect of
the industries with us Az [ gid a
Ittle easlier, it is one of our oldest
and largest commodities ang jndustries.
The main difficulty hey; been, as 1
pointed out a little sarlier, that the
yield of cotton m our country 13 very
poor, with the result that we have
to import & lot of cotton Curiously
enough, the bulk of the imported cot-
ton 1s not used for exports, it is used
for providing some of ny friends with
very fine shirts that they wea, and
also trousers ...

An won, Member: Trouser i tery-
lenc

Shri Dinesh Singh: It 1= mixed with
1, as the hon. Member knows.

The whole point in this business is
this We are short of cotton and we
have a large number of cotton textile
mills What have we to do with them?
Some hon. members said that we have
a large number of cottcn mills, they
are gick, they are weak, al] sorts of
interesting names have been bandied
about. It will be interesting ¢o #ind
out how they fell sick, how they have
becom, vid gnd weak or whatever
else they might like to call ...

An bom, Member: It is hecause of
the poison you administersd.
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The answer is there, You just go and
look at the machinery and the answer
is there, It is junk. How hag it become
junk? ., Surely, it was not purchased
Jumik,

Shri S. K. Tapuria: No money
left for renovation, by my hon. friend.

Shri Dinesh Simgh: Let him not tell
me t.}%? they had purchased junk. In
free "trade, they would never have
purchased junk, .

shri 8. K. Tapuriaakh: We had no
money for renovation.

Shri Dinesh Singh: The hon, Mem-
ber says that there was not enough
money after running them. Thag is not
quite- true. Ag the hon, Member
knows, they have made very reasona-
ble profits from the industry I have
during this short association with my
hon, friend and others found out how
this is working, whick it would be
even more embarrassing to discuss
here,

Shri S. K. Tapuriah: Let him please
do; if he does that, T shall be happy.

Shri Dinesp Singh: We shall have
an gpportunity of discussing that on
another occasion, But ry point is that
we have 3 lot of these textile mills.
What are we to do with them? When-
ever these miilly close down, we are
agked to take them- over. The hon.
Member opposite talked so much
about private enterprise. Listening to
him sometimes does give gn- entirely
distorteq picture, We Bag pccasion to
take over a number of these pld mills
or sick mills and mills which had to
be .¢lased down. Three of them were
returnéd back with profits.

Shri 8. K. Tapuriah: Iow much
money did he pour into them?

Shri Dinesh Singh: We are, there-
fore éncouraged to think in terms of
setting up a textile corporation where
we shall not be asked to return these
mills back when they start running
well, but- we shall keep them and take
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them over at prlcEs which will not 'he
inflated But at prices which will be
decided by the Bill that we may bring
before this House; and we may also
think in terms of setting up new tex-
tile milly under ‘this corporation to
give an example to the private sector
about how to run a textile mill

oY qRETE et (Hadgl) - ag
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Shri S. K. Fapuriah: He will help
us in the process, I am gure,

Shri Dinesh Singh: Some of my
friends had raised two other matters
of importance which I shoulg like to
refer to .in- this context . f the com-
modities, and one is about rubber.
opposite krnows that
we are deeply interested in promot-
ing the production of rubber. Unfor-
funately, the rubber production in this
country does not meet our demand
today, The total production of rubber,

that is, both natural and synthetic
rubber, in 1963-64 was 45,562
tonnes. ..,

Shri Ranga: I think recently there
was too much production,

Shri Dinesh Singh: No, it was not
too much at all, Nobody has claimed
it, In 1963-64 the total production was
45,562 tonnes as against our-consump-
tion of 73,000 tonnes. Even today, the
total production after taking mnte ac-
count synthetic rubber comes to 76,600
tonnes as against gur requirement of
96,000 tonnes.

I was very heartened to hear the
hon. Member say yesterday that he
would inc¢réase the present production
of natural rubber from 54,000 {onnes
ta about 74,000 tonnes. I look for-
ward to the fulfilment of the promise
that he has made and I ghall be very
glag to give all possible assistance that
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we in the Ceniral Goverument gnd in
my Ministry can give tg him.

Now, we come to the uestion of the
price of pubber, which I am gure is

agitating the mind of my hon.
friend \.....
Shri Vasudevan Nair: 1 represent

my. people; it agitates them

Shri Dinesh Singh: That is why it
is agitating his mind. The main point
is how we assess the price. For this,
we bave laid down that there would
be the machinery calied the Tariff
Commission which would advise us
on the fixation of prices of these com-
modities, The Tariff Commission has
gone intp this matter and has made
some recommendations which are un-
der our egnsideration. I do not know
how the hon. Member go! some figures
yesterday that he guoted were the re-
cemmenﬂatmng of the Commission, I
am in no position either 1o
confirm or deny them. I can
only say that some of the factors that
the hon. Member and hig colleagues
who came 10 see me haq mentioned,
namely, the price of land, the small
growers, in which we are also deeply
interested shall be taken into consi-
deration in détermining the price. One
of tha main difficultieg thet arises is
that there is a certain amount of gap
betweep the productivily of the small
grower and that of the large estate;
if we were to fix a high price, then
tramendous profits may be made by
the large estate owners which I am
sure my hon, friend would not like {0
happen.

Shri Vasudevan Nezir: I may inform
him that the plantation tax has been
increased from Rs. 8 to Rs. 25 already.

Shri Dinesh Singh: He has already
taken away all the profits that should
have come to us.

Anyway, the main point in this is
that before fixation of the price of
rubber, we shall discusg thjs matte™;
in fact, we have already beem giscus-
sing this matter with cfficials of the
Kerala Government as alSo of the
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Rubber Board, and I have wriiten fo
the Minister of the Kerala Government
that I'shall be very glad to discuss this
matter with him before we finalise.
So we shall do that.

Some points were raised ghout jute.
It is one of our major industrics,

An hon. Member: Declining.

Shri Dinesh Singh: Everything is -
declining. . ..

Shri Pilco Mody: The frst honest
admission of fact.

Shri Dinesh Singh: I was not saying
that it ig declining, but the interest of
the hon, Member is declining.

We are fully conscious of the diffi-
culties that are being faced by’ the
jutz industry, The hon, Member him-
self had pointed out thai on ihe one
hand, the jute industry wants more
inpuis, motre-financial assistance, and
on the other, there are reports of the
jute industry having invested their
funds in other industries. S¢ all that-
has tp be. really gone into: But I may
say that we have alreddy raised the
price of jute this year; the support
price has been fixed mt Rs. 40 per
maund, That will help the growers.

Shri P. G. Sen What about jungh
jute?

Shri Dinesh Singh: So far as the
cashew indusiry is doncégped, we are
conscious of the fact thag processing
facilities may be set up in Africa and
elsewhere. We shall certainly go into
the gquestion of promoting its produc-
#ion in other parts of the couniry also
and in promoting its export as much
as we can. Perhaps it would be a
good-idea to cuttail some of our own
consumption of cashéw ang diverf it
to export. ‘Wé 'shall have to look into

‘all this.

I now come to one of the matters
which has -agitated my hon. tlriend
very much, and has also agitated
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some sections of the house, These, are
the ‘chardes’ tHat' Ve bheen levelled
agdfnst officidls of 'my Ministry, con-
nedfed offices and als6 some of the
corpordtiotrs with Us. Ti is, very diff-
cult for me to say *hat there is ab-
solutely nothing wrong in: any esta-
Blishmeit, a5 indeed nobady can say
that therg i3 fothing wrong .in any
other, establishment. .But-I would iike
to assure the House that we shall make
every possible endeavour to find out
any e} ].Hll'it'y ‘that may have takﬂn
placé In this Ministry or i the attach-
ed offices or in_she corpovatignz with
Which we are ﬂe&lrﬁ'f_g’_;‘e 1 shiolg 'Tike
to assure my hon. frietid that I shall
be with them wholly in going into any
of these matters that!fhéy ‘Hay wish
me ‘to do. But one 'thifig Wwe should
bear in mind.. .. (Fnterription). Prof.
Ranga trusts nobody anywhere, What
can I do? My point 48: so far -as this
guestion 1is coneermed, we should not
be carried away in taking names here
and in bringing charges, however ge-
nuine they may be. Because these
people are not here to defend them-
gelves, We are here on their behalf, I
woulg wlcome Members coOming to gee
me or giving me information in this
House without necessarily as the first
stage bringing in personalities. It tends
to -discourage many people who are
trying to do guite an honesi job and
also to rmriail jnitiative and vestrict
people’s functioning, On the whole it
has the tendency that leads to a cer-
tain amount of lethargy and function-
ing in a purely bureaucratic manner
which ig not likeg by anybody. I have
some facts and figureg about certain
specific matters raised heré and I shall
endzavour to give them briefly because
time ig running out, Each and every
cage brought 1o my motice will be
go¥e into in keeping with the rules and
régulations. Some ‘specifie charges
were brought up and soma remarks
were made about the textils commis-
sioner's 'office and other organisations.
The specific eharges had already been
referred to the CBI for investightion
and we await the resulis; then they
will nrobably po to the viwilnnce com-
mission or whatever the case may be.
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There are alsp a number of cases in
whikh people against whom the charges
were ‘established had been prosecuted.
It is nof{ a matter which any of us
Wish to shield; it only ecreates pro-
blems* for ug if attempts are made to
shield people? But the facts must be
presented in g manner in which it
helps investigatiom* If some charge
is brought to our notice withowt any
publicity, it thelps us in investiga-
tion, there is the element of surprise
in making an investigation. Without
this it becomes g lttle more diffi-
cult. I do not wish te discourage any
hon. Member or deprive him of his
right to discuss this matter in this
House. But_sometimes it is more ad-
vantageous for us to yo into it else-
where.

I Cm_e of the cases that has come up
agairl and again in this house is that
of sulphur: 1 find everybody’s face

lighting up immediately. I think it
was  Mr. Manoharan who spoke
length about

the import of sulphur
otherg also referred to it. I would like
to take the House into confidence
about the facts. The world supply
position of sulphur was such that we
who had a long term contract with
the suppliers were hard hit. We had
been obtaining our requirement of
sulphur from the USA and the pur-
chase was financed by the AID funds.
Due to some differences between the
Government of the United States and
the SULEF, consortium of sulphur ex-
porting firms in the US these pur-
chases could no longer be financed
from US aid. SULEF agreed to supply
only 200,000 tons in 1967 and we had
to make tip the difference of 220,000
tons in 1966, and 400,000 tons in 1967.
The decision to canalise the import
of sulphur through the STC was taken
on 28th June 1966 in view of the
world shortage and rising prices which
put the actual user in India in the
poorest  bargaining position. This
canalisation policy was modified after
sometime to permit of the import of
quantifies exceeding 5,000 tons by
actual users under samg conditions.
The STC has been very successful in
getting sulphur at competitive prices.
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including 50,000 tons on rupee pay-
ment from Poland. There were obvious
advantages jn canalisation with a
flexible policy adopted in regard to
actual users whose allocation exceeds
0,000 tons, the pesition of sulphur
supply in the country is not as bad as
it might have been. It hag to be ad-
mitted that the canalisation alsp re-
sulteq in loweri of jmport prices.
Aectually, the first publicity to sulphur
has arisen only from one deal made
with Owal Industries for the import
of 360,000 tons jn August, 1966. The
firm had a contract with sulphur pro-
ducers ang it produced some docu-
ments to ghow that they had contact
with mines from where they could get
sulphur. The firm had contracts with
sulphur producers. Some doubts gbout
themn arose. I am giving now only a
brief account as I have already had
occasion to discusg thig matter in detail
in this House. I may say that even in
the original contract with the firm,
there were clauses which were inserted
tp show that we do not suffer any
Joss; they had to ghow that they had
sulphur and they had to produce bank
references and all that. I may say that
the deal has been highly published be-
cause it did not materialise, I hope
you will appreciate that in any promo-
tional work that one goes into, not all
that materialises, Any hon, Member
who has had to do anything with im-
port and export will realise that a
large pumber of deals they make, do
not materialise ang there are occa-
sions when there are losses also. But
on this deal at least, we have not
suffered any loss. The company had
agreed to pay us Rs. 75.000 which
we had claimed as tota] expense that
may have been incurred in this deal,
and because of that, there js no loss.
I woulg like the hon  Members to ap-
preciate that there may be other
cases, there may have been certain
irregularities, and I have said that I
shall be very glad to go into them,
but we ghould not discourage the
prometional activities of our corpora-
tions, 'These are genuine promotional
activities, and they will find place in
any balance-sheet of any firm, pro-
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gressive of well-to-do firm. (Intgr-
ruption). Ty

Shri Ranga: The firm with which
we deal must be a solid one, and not a
bogus one, as they say.

Shri Dinesh Singh: Sir, I have a
number. @f points; abeut various
other points ¢hat have been raised, [
have got something to say, hut as e
time is run out, may I say that we
shall have all this looked intp and
any hon, Member who is interested will
be informed, ang if'you wish th_at any
other investigation ghould be madé, I
shall be glad to report to this House.

May I once again thank
Members for theiy kind azi patlem
hearing ang for the interest that some
of them provided in making this de-
bate so lively. I hope that I can
count op their co-operation in the
working of this Ministry.

the hon.

Thank you wvery much,
Several hon. Memberg rose—

Shri Narendra Singh Mahida
(Anand): I have not gpokén on this
Ministry, I just want one m}or;namm-

Shri Piloo Mody: Just one question.

Mr. Deputy-Speaker: Please resume
your seats, The Minister has given, @
considereq and reasoned reply on al-
most all the points, All the points
which were touched by hon. Members
were covered. ®*He has said at the end
that as there was no ti he could
not cover certain other points, Frem
those who have raised those pointg, be
would welcome any communication
and then he would try to satisfy them.
It I give permission to Mr. Mody, I
cannot make an exception, H the
whole House agrees, I am prepared 1o
make one exception, but T do not think
the House will agree. (Interruption).
We have got Private Members’ Busi-
ness, Mr. Mody will excuse e,

Shri Piloo Mody: I will be wvery
short, Sir, Just one guestion, The hon.
Minister has made a very entertaining
and informative speech. I would like
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te ask him just one guestion. In spite
of the fact that the hen. Minister has
all the wisdom and the expertise, and
has succeeded othe‘g hon. Ministers
with the same wisdom gnd expertise,
and jn spite of the fact that they have
invented their own philosophies, made
their own policies “formed the Gov-
ernment for 20 years, and have made
most of the money, may I know why
we are in this mess and at the bottom
of the internmational- ladder?

Shri Dinesp Singh: May I say one
word? It is* perhapg because of the
negative  attitude of some of my
friends,

Shri Narendra Singh Mahida: I just
want to put one question about the
export to 'West Asian countries. I have
not spoken on the gemands.

Mr, Deputy-Speaker: I .am sorry,
Mr. Mahida. Then I will have to
allofy so man¥ other members.

Shri Ranga: The Minister dig not
say a word about the fate of the
handloom weavers and export, of
handloom products.

Shri Dinesh Simgh: My colleague,
the Deputy Minister, hasdealt with
it yester&ay

r, Deputy-Speaker; I will put all
the eut motions together. -

All the cut motions were put and
negatived.
Mr. Deputy-Speaker: The guestion

15;

“That the respective sums'not
exceeding the amountg shown in
the fourth colummn -of the order

. aper, be granted to the President,
te complete the sums-necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March
1868, in respect of the heads of
demands entered in the second
column thereof zgainst Demands
Nos. 1 to 3 and 110 relating tg the
Mimstry of Cm-nmerce i

The motion was adap-ted
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The motions for Demands for Grants-
ich were adopted by the Lok Sabha,
. are reproduced below—Ed.]

DeEMAND No., 1—Minrstry orF Com-
MERCE

“That a “sum not exceeding
Rs. 29,43,000 be granted to the
President to complete the sum
neecessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in respect
of “Ministry of Commerce’.”

Demanp No. 2—ForelgN TRADE

“That a sum not exceeding
Rs. 26,28,25,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1988, in respect
‘of ‘Foreign Trade'.”

Demanp No., 3—OrtHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF

COMMERCE

“That a sum not exceeding
Rs. 12,75,32,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1988, in respect
of ‘Other Revenue Expenditure of
the Ministry of Commerce’.”

DeMAND No. 110—CariTaL OUTLAY OF
THE MInistRy OoF COMMERCE

“That a sum not exceeding
Rs. 16,37,000 be granted to the:
President to complete the sum
necessury to defray the charges
which will come in course of pay-
ment during the year endin.g the
31st day of ‘March, 1968, in respect
of ‘Capital Outlay of the Ministzy

- of Commerce®



